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Iron and Steel Quota to Il.P. Traden 

2522. Sbri Acbal Sinl'b: Will the 
M.inis1.er of Steel and Heavy industries 
b£' pleased to statl': 

(a) whether it is II fuct that origi-
nally Iron Merchants of U.P. were 
given quota both for Registered stocks 
holdership and fabrieationship; 

(b) why the lic,'nc,'s in r""pect ot 
one or th" other above noted quotas 
were withdrawn trom som(' of the 
dealers j('aving othE'r. to rontinue 
with two lkences; and 

(e) the steps taken in thE' matter' 

Tbe IlloWer 01 Steel and H • .,.,. 
Ind1llltrles ISbri C. Sulll'UlllUlJam): 
(a) to (c). Distribution of the State.' 
quotas of iron and steel i1I done tty 
the State Government, a~ they are 

pdmari1v ~cemed. 'Ibe ~ 
Uon, as tIlmilhe4 by the Govemmezat 
of Uttar Pradesh, is that oriIiDaUJ 
lOme firms were tunctioning both II 
Registered Stockholders, and fabrica-
tors. Generally, quotas of the flmw 
",ho have already been drawing two 
quotas for several years in the past 
are not cancelled exrepl for good aDd 
valid reasons. In some cases, for 
valid reasons, action has been taken 
to cancel one or both the quotas or 
the flnns drawing dual quotas. The 
present policy of the State Govern-
ment is not to allow dual quotas to 
one and the same finn in new cuet, 

BIeIIleatarJ ScJaool TeacJaen of Orilla 

2523. Sbrl U1aka: Will the Minister 
of EdacaUOJl be pleased to state: 

(a) the Total grant sanctioned by 
thr Central Governm .. nt to Orl88a 
Government for inrn'asing the salary 
scales of elementary school teachers 
during the period trom 1960 to Marcb 
1962; 

(b) whether the grants were uti-
lised to lIy; and 

(c) amount sanctioned for 19112-53? 

The Minister 0' Education (Dr, 
K. L. ShrlmaJl): (a) According to the 
pn'scnt procedure, Central grants on 
thl' d,'vl'lopment Scheme! of any 
State Government an' sanctioned as a 
lump-sum for all Schemes and not 
s('paratply for individual Schemes or 
tor individual ih'm. of pxpenditure. 
A!'rordingly the qUl'stio!} of ,'onctioD-
ing Central grants to the Govern-
mcnt or Orissa for IIH'TI'asing the sal-
ary scal .. s of primary It'arh,'", doe. 
not arise. 

(b) and (c). In view of the poel-
tion stated under (a) above these do 
nnt nnsp. 

Cultural Centre!! In Orl,.. 

Z6Z4. Sbrl {Jlaka: Will the Minialer 
ot Selentilc Re!lean:b and Cultural 
AlraJrs be pleased to state: 

(a) whether Central Govt'rnment 
have received any propotlals from 
Orix"" Government tor the ronltruc-




